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arwnE

ORDER
(DATE OF HEARING: 23.1.2007)

The Commission vide its order dated 20.7.2006 had allowed the energy
charge of 86.75 paise/kWh with FPA for supply of infirm power for Unit-I (500 MW) of

Vindhyachal Super Thermal Power Station, Stage-Ill.

2. Through this interlocutory application, the petitioner has sought modification of
the order dated 20.7.2006 ibid as regards the energy charge for the infirm power
supply from the date of synchronization of the respective unit to the date of

commercial operation of the unit.
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3. I.A. has been heard after notice to the respondents. However none of them has

filed any reply-in-opposition to the prayer made.

4. The tariff for sale of infirm power supply for unit-l was based on applicable

regulations.

5. Accordingly, the rate of infirm power of 86.75 paise/kWh allowed for Unit-I will
also apply to Unit-ll with FPA from the date of synchronization to the date of

commercial operation.

6. In all other respects, the tariff approved under order dated 20.7.2006 shall

apply.

7. With the above, this order disposes of I.A.No. 81/2006.

Sd-/ sd-/
(A.H. JUNG) (BHANU BHUSHAN)
MEMBER MEMBER

New Delhi, the dated 23" January 2007
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